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e Bub-Inspector Vi jender Fal Sharma D-830, 4
- §/0 Sh. . Ram Rich Fal Sharma, aged 42 K
L __years, _presently posted in 4th Bn, DAF, ]

R/70 Village-Arthala, FO-Mohan Nagar, . !
Distt.Ghaziabad, UF.
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- Sh. Sewa - Dass, Addl. Commissioﬁeg«wgtﬂww;

i FPolice Establishment, Falice Head. - !
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«....Respondents .7
ORDER (ORAL) _ - .. . R
By Hon‘ble Mr. Justice, V.Rajaqopala‘Reddy,mVC‘KJX;;;;j

Sh. Shanker Raju, learned counsel ~ for the

petitioner states that the order passed'by_theﬁ“TPibunal

in 0OA has been complied with by the respondents and seeks

permission to withdraw the CF.
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In the circumstances, the CF is dismissed as

: withdrawn. No costs.
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